
BEFORE 
  HON’BLE MR JUSTICE SR SEN 
      MC(WPC) No. 5 of 2015 in 
       WP(C) No. 6 of 2015 
            
 
22.01.2015 
 
  In the light of the order passed in WP(C) No. 6 of 2015, 

this instant Misc. Case also stands disposed of. 

 

 

 

      JUDGE 

 

 

V Lyndem 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
       WP(C) No. 6 of 2015 
            
 
22.01.2015 
 
  Heard Mr. PK Borah, learned counsel for the petitioner 

who submits that, the order dated 13.01.2015 which is at 

Annexure-VIII, the Syiem Hima Mylliem has ordered to conduct 

Census of the residents of Them Metor, Iewduh, Shillong and the 

same to be reported within 10(ten) days. The learned counsel also 

contended that, in the said order no provision is mentioned under 

which the Syiem Hima Mylliem want to conduct Census. The 

learned counsel further argued that, if at all Census is required, 

the Syiem Hima Mylliem may sought data from the Census 

Department, hence, he prayed that notice may be issued to the 

respondents to show cause as to why this instant petition should 

not be entertained or any order or orders should not be passed as 

found deemed fit and proper. In the meantime, he also prayed that 

the operation of the order dated 13.01.2015 may be stayed. 

  Mr. Sen Gupta, learned counsel for respondent No. 1 

present in the Court and he could not give any reply, whether the 

Syiem Hima Mylliem has any authority to conduct Census. 

  After considering the submissions advanced by the 

learned counsel for petitioner as well as the learned counsel for 

respondent No. 1, let the notice be issued to all the respondents to 

show cause as to why this instant petition should not be 

entertained or any order or orders should not be passed as found 

deemed fit and proper. 

  Notice is made returnable within 3(three) weeks. 

  Petitioner’s counsel is directed to take necessary steps 

to serve notice upon the respondents within 3(three) days. 

  In the meantime, the operation of the order dated 

13.01.2015 shall remain stayed till the next date fixed. 

  List this matter after 3(three) weeks. 

     

 

 

      JUDGE 

 

 

V Lyndem 


